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 by  my  predecessors  as  well  as  by  my-
 self.  There  are  other  remedies  by
 which  it  can  be  raised  and  the  one
 that  we  have  been  adopting  newly
 here  is  that  if  a  Member  feels
 aggrieved  or  feels  that  a  statement

 wmade  by  another  Member  or  Minister
 is  not  correct,  be  it  during  a  discus-
 sion  or  during  a  swo  imnotu  announce-
 ment  by  a  Minister  then  he  can  write
 to  me  giving  the  portions  that  he  be-
 lieves  to  be  incorrect  or  any  suppres-
 sions  or  untruths  that  are  contained
 in  it.  Then,  I  ask  the  Member  or
 Minister  who  is  accuseqd  of  making
 that  incomplete  or  incorrect  state-
 ment  and  get  his  statement  also.  I
 can  allow  them  to  make  their  state-
 ments  on  the  floor  of  the  House,  If
 the  dispute  is  not  resolved,  then  the

 ‘only  remedy  left  is  that  they  should
 be  on  the  record  or  placed  on  the
 Table  of  the  House  for  the  Members
 or  for  the  public  to  judge  who  is
 right  or  who  is  not  right,  We  can-
 not  center  into  any  enquiry  or  investi-
 gation  here.  We  cannot  take  it  up,
 appoint  any  committee  or  get  any
 documents  or  other  things,  Therefore,
 I  am  sorry  I  cannot  agree  with  the
 plea  of  Dr.  Lohia  and  Shri  Kishen
 Pattnayak  so  far  as  that  is  concern-
 ed,  and  I  cannot  give  my  consent  to
 it.

 आओ  किशन  पटनायक  (सम्बलपुर)  :
 आप  ने  “इन करेक्ट”  शब्द  का  इस्तेमाल

 किया,  लेकिन  मेरा  आरोप  था  कि  जान  बूझ
 कर  कुछ  बातों  को  छिपाया  जा  रहा  है।

 अध्यक्ष  महोदय  -  मैं  ने  दोनों  बातें
 कही  हैं।

 आओ  किशन  पटनायक  ©  जैसे  विहार
 असेम्बली में  चर्चा

 अध्यक्ष  महोदय  :  मैं  माननीय सदस्य
 को  बतलाना  चाहता  हें  कि  मैं  ने  दोनों  बातें
 कही  हैं,  इनकम्प्लीट  भी  और  इन करेक्ट  भी  ।

 सब  बातें  कहीं  हैं

 आ  राम  सेवक  यादव  (बाराबंकी)  :

 बातों  को  जान  बूझ  कर  छिपाया  जा  रहा  है।
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 अध्यक्ष  महोदय  :  मैं  ने  सप्रेस  शब्द  भी

 कहा  है।  हर  हालत  में  यह  ब्रीच  आफ  प्रिवी लेज
 का  सवाल  नहीं  है  |  ः
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 12.10  hrs,

 RE:  ARREST  OF  MEMBER

 Mr.  Speaker;  Let  us  proceed  now—
 Papers  to  be  laid  on  the  Table.

 Shri  प्र  व.  Mukerjee  (Calcutta  Cen-
 tral):  May  I,  Sir,  interrupt  the  pro-
 ceedings  for  a  minute?

 Mr.  Speaker:  He  has  not  informed
 me  of  his  intention  to  raise  anything.

 Shri  H.  N.  Mukerjee:  We  have
 seen  in  the  papers  the  report  of  the
 arrest  of  Shri  A,  K.  Gopalan,  the
 leader  of  our  group  in  this  House,  We
 have  seen  also  reports  that  he  has
 been  on  hunger-strike  for  some  reason,
 At  the  time  when  he  was  on  fast  he
 was  arrested.  You  have  not  got,  ob-
 viously,  any  intimation.

 three Mr.  Speaker:  1  have  got
 telegrams,

 Shri  H.  N.  Mukerjee:  I  thought  you
 would  place  them  here  before  other
 matters.

 Mr.  Speaker:  I  am  doing  that  after
 some  time.  I  have  got  three  telegrams,
 not  one.

 12,11  hrs,

 PAPERS  LAID  ON  THE  TABLE

 AupIT  Report  DEFENCE  Survicrs,  AP-
 PROPRIATION  ACCOUNTS  OF  TITE  DEFENCE
 SERVICES  AND  THE  ANNUAL  REPORT  ON
 THE  WORKING  OF  INDUSTRIAL  AND  CoM-

 MERCIAL  UNDERTAKINGS  OF  THE
 CENTRAL  GovT.

 The  Minister  of  Finance  (Shri  T.  T:
 Krishnamachari):  Sir,  I  beg  to  lay


